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Concern over the continuation of the practice of manual scavenging

SHRI K.T.S. TULSI (Nominated): Sir, I wish to raise the important issue of
manual scavenging, which was banned with the passage of the Employment of
Manual Scavengers and Construction of Dry Latrines (Prohibition) Act. It was,
thereafter, also amended in 2013 to reinforce the ban, but despite the prohibition,
emplovment of manual scavengers continues. According to the Government's own
figures, till July, 2019, there are 54,130 people engaged in this job. Lack of
emplovment opportunities has led these poor families to undertake such jobs under
contractors, who don't provide any safety equipment for the same to these poor
persons. Media reports suggest that there are actually 50 lakh sanitary workers across
India, who often come into direct contact with human waste, working with no
equipment or protection, which exposes them to a wide variety of health hazards,
diseases and even death. The problem in implementing the Act is that it bans
hazardous cleaning of septic tanks and sewers only if they are provided with
protective gear and other cleaning devices. Now, the problem comes because the
Act does not define the expression 'protective gear' and that 1s how they are able
to escape the clutches of law. The private contractors take advantage of such
vagueness and do not provide any gear to the private workers who clean sewage
pits and septic tanks. It is alleged that 88 persons have died in the last three years,
according to a reply given by the hon. Minister for Social Justice in Lok Sabha on
28th July, 2019.

Sir, T would like to urge the Government to eradicate this practice and ensure

implementation of safety measures for these very poor people.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, 1 associate myself with the
matter raised by the hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, I too associate myself with the
matter raised by the hon. Member.

DR. NARENDRA JADHAV (Nominated): Sir, [ too associate myself with the
matter raised by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member.
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SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, I too associate myself
with the matter raised by the hon. Member.

KUMARI SELJA (Haryana): Sir, I too associate myself with the matter raised
by the hon. Member.

SHRI NARATIN DASS GUPTA (NCT of Delhi): Sir, I too associate myself with
the matter raised by the hon. Member.

Need to develop Kumhrar as a national heritage
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